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in the office of r6Sponderit-2 till 4.5. .3cc' .-ir.

thereafter she was appointed by responucjriu

effect from 7.5.1333 till December 1333.

According to the applicant, she has worked

240 days and has, therefore, become eligible for

grant of temporary status in terms of tlie
Soherne nanrisly, Casual Labourers cihl

TeiTiporary Status) Scheme, 13 93. The ayp i iCcir.L

submitted a rep-resentation to bhe respu'.iucf.lc- '-i .

6.1 1 .2000 to consider her oase for grant, of

temporary status. Till now no decision hao- c«\-i

takert by the respu^Mcents.

3. After hearing the icant, x i Oid i x. i f ^

oase to give a direotion to the respondents :■.)

oonsider the representation dated u . 1 1 . 20.'.r3 '

the applicant. The respondents are accord ng /

directed to tredu l/mis dppi t \..au) '->i ! cxi x

representation of the applicant and decide tie

samis by passing a speaking, reasoned and doti' ed

order within a period of two months trom tho daoc

oT reoeipt of a copy xxt untd xxrucf . xm lwx

meantime, status quo as of today in respac:- o"

the applicant shall be miaintained.

4, Registry is directed to serid a copy o

OA along with a copy ot

respondents immediately.
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